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NA'TIONAI, COMPANY LAW'I'RIBUNAI,
PRINCIPAI, BENCII

Nts,W DEI,HI
c.P NO.77(NDy20l6
CA NO,

CORAM: PRESEN'I': SII. R. VARDHARAJAN
IIon'ble Member (J)

SII. S. K, MOIIAPATRA
IIon'ble Member (T)

%ret-.
AI"I'ENDANCE-CUM-0RDER SIIBET oI,'I'tIU IIEARING otlPRINCIPAL BENCII oI,'TIIE
NAL'IONAI, COMPANY I,AW'I'RIBIJNAI, ON 27.10.2016 I'

NAME OF THE COMPANY: AEZ Infratech PVt. Ltd.
VS.

M/s. Somani Worsted Ltd. & Ors.

SECTf ON OI' I-IIE COMPANIUS ACl': 397/3g8 of the Companies Act lg56 and 24tt242 of the
Oompanies Act 2013.

Order

Counsel for both the parties are present. It is represented by the counsel for the

respondents that already an arbitration award has been passed in terms of the issues

which are raised in the present CP. However, the petitioner seeks time to file counter

to the application (cA 93lPBl20I6) moved to that effect by the respondents, From the

records it is seen that already sufficient time has been granted by the Hon'ble Principal

Bench to the petitioner to file reply to the CA. However, one last opportunity is given to

the non applicant - petitioner to file counter to the above CA as otherwise the right to

file counter shall be closed.

List on 10,11.2016.
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